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IN THE NATIONAL GREEN TRIBUNAL
AT NEW DELHI

0O.A. NO. 914 OF 2022

IN THE MATTER OF:-
KAMLESH JONWAL - ...PETITIONER
VERSUS
UDAY PUNJ AND ANR. ...RESPONDENTS
INDEX
NDQOH:-11.05.2023
S1. No. Particulars Page No.

1) Index

1
2) Short  affidavit on  behalf of 24
Respondent/DDA in terms of order|
dated 12.01.2023 passed by this
Hon’ble Tribunal.

3) Annexure R-1:(ofy Of Magt SazrA
4) Copy of Vakalatnama '

<[

5) Proof of service through email to
counsel for the petitioner

S

J

LATIKA MALHOTRA|KRITIKA GUPTA
Counsel for DDA
Enrol. No: D2556/2018
317,S Block,Delhi High Court
~ Shershah Suri Marg, New Delhi-110003
9811895162 | Latika.malhotral 0@gmail.com
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AN % case in my official capacity.
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IN THE NATIONAL GREEN TRIBUNAL
AT NEW DELHI

0.A. NO. 914 OF 2022

IN THE MATTER OF:-
KAMLESH JONWAL . PETITIONER
VERSUS

UDAY PUNJ AND ANR. ...RESPONDENTS

SHORT AFFIDAVIT ONABEHALF OF RESPONDENT/DDA IN TERMS
OF ORDER DATED IMZMSED BY THIS HON’BLE TRIBUNAL

Ay
gg’ ‘S‘,\,o\‘ wonly A
‘vaged about €¢ years, presently posted as

<
Affidavit of Mr. Rajesté% '
Deputy Director, DDA, dohereby &dletanly affirm and declare as under:-

BN
_____ -

1. That I am working with the Respondent/DDA , as such competent and

authorized to sign the present affidavit.

o\? That I am well conversant with the facts and circumstances of the present

3. That it is pertinent to mention vide award no. 90/1980-81 dated 29.12.1980
was passed u/s 11 of the Land Acquisition Act ,1894 for the aforesaid land

notified in Revenue Estate of Village Masoodpur,New Delhi.
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That the physical possession of the land in Kkhasra no.
67,86,88,479/396/87,480/396/87 admeasuring 30 Bighas 14 Biswa >has
already taken over and hand over to DDA on 21.04.2007 by LAC/L&b
Department. The acquisition of the land in question had already attained
finality under the Act of 1894.
The impact of the above order resulted in gain to one party and illegal
sufferance to the government with respect to the aforementioned land which
was already been validly and legally acquired under the Act of 1894.
Order dated 31.03.2022 dismissing the review filed by DDA bearing no.
3373 of 2022 in Civil Appeal 4554/16 and Review Petition bearing no.
27968/21 in Civil Appeal No. 4590/16 stating acquisition proceedings are
lapsed has been challenged in M.A. 4543/2023 which is pending before the
Hon’ble Supreme Court.
That the land in question falls within the Khasra numbers claimed by‘
Respondent 1 but is in possession of Respondent/DDA. Copy of Part Sazra

is being attached herewith as Annexure R-1.

That the unauthorised construction in shape of boundary wall on 8 feet height
in MCD Green Belt was being carried out in the concerned property and a
stay is operating on them. Direction to demolish the unauthorised
construction order be kindly issued by the Hon’ble Tribunal.

That the present short affidavit is submitted accordingly.
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DEPONENT

« Rl S/ Now Delhi ﬁmﬁ e
| VERIFICATION:- | g, T T (DDA B2 Ry
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10 MAY 200
Verified at New Delhi onthis __ day of May, 2023 that the contents of the above

Affidavit are true and correct to the best of my knowledge and based on the

official records of the Respondent. No part of it is false and nothing material has

been concealed éaﬂég()m.
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G (R Oy Dirscies (L)
W T W Maw Dol Diswict
aﬁ'?‘-“t g 3}3, 1?3,@3] fered f{:}ﬁﬁl’ ﬁ.,:;GS‘ m«&{’ & "
AR T, F RE-110023/ INA, bz o
\\. iU THL
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DENTIFY THE EXECUTARTAS CPONENT WHO
SIGNED IN MY PRESENGE

2 ELHI
TARY PUBLIC (NEW DELY
221 OR AGARWAL Advacate
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DELHI DEVELOPMENT AUTHORITY

NO............ Q A‘W of 20. i.i ........

BT N O, kﬁ&fl»?/g’ff ........ j’dw A o Rk revevveneeeens PIFEIADP. /PetltlonerlComplamtant

...............................................................................................................

.................................................................................................................................................................................

KNOWALL to Whom these presents shall come that I/We......................... 9 .......... Qfl{ﬁ .

Delhi Development Authorlty on behalf of Delhi Development Authonty the gﬂ eme,qj@-r 2 [ UAGRANA
Advocate .

do hereby appomt p/2356/2018

chember 317, ? ?’10‘:“'

[ﬂ' ................ N ﬁu{&fﬁﬂ ....... ﬂKA ...... O .’Zherelafter called ﬁéW&f@i&%ﬁrm%é my/ourAdvocate(s)
in the above noted case and authorise him/them :-

To act, appear and plead in the above noted case in this Court or in any other Court in which the same may

be tried or heared and also in the appaliate Courts.

' To sign, file, verify and present pleading, replications, appeals cross-objections, or petitions for executions,
revision restoration, withdrawal, compromise or other petitions, replies, objections wntten statements, affidavits or
other documents as may be deemed necessary or proper for the prosecution ofthe case in all its stages.

To file and take back documents and also withdraw unspent diet money or printing charges that may arise
touching orin any manner relating to the said case. ,

To take out execution proceedings.

To deposit draw and receive : money cheques, and grant receipts therefor and to do all other acts and things
which may be necessary to be done for the progress and in the course of the prosecution of the said case.

To appoint and instruct any other Legal Practitioner authorising him to exercise the Powers and authorities
hereby conferred unto the Advocates whenever they think fit to do so and to sign the power of attorney on my/our
behalf. :

And l/we the undersngned do hereby agreed to ratify and confirm to acts done by the Advocates of their- -

substitutes in the matter as my/our own acts, as if done me/us to all intents and purposes.

And liwe undertake that l/we or my duly authorised agent would appear in the court on all hearings and will

inform the Advocates for appearance, when the case s called. ,

~And l/we undersigned to hereby agree to hold the Advocate or their substitutes responsuble for the result of
the said casein consequence of their absence from the Court when the said case is called up for hearing, or for any
negligence of the said Advocates or their substitutes.

And l/we the undersigned do hereby agree that in the event of the whole or any part of the fee agreed by
me/us to be paid to the Advocate remaining unpaid, he shall be entitled to withdraw from the prosecution of the said
case until the same is paid up.

IN WITHNESS WHEREOF l/iwe do here unto set my/our hand to these present the contents of which
have been understooq by me/us this day of 20 U ’fa\ '

Accepted, - uﬁjz.l,}? f M

Advocate(s) N 17 W aid E?m,k , \‘\N Q//I?
p WA dvoc"‘ e |

DELH! DEVELOPM Ntﬂ# 9330k for DELHI DEVELOPMENT AUTHORITY

Vikas Sadan, New Delhi-23, mbeh%ouf;il
peinty §e112°
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M Gma|l Latika Malhotra <latika.malhotra10@gmail.com>

O A -914/22 KAMLESH JONWAL VS UDAY PUNJ AND ORS

Latika Malhotra <latika.malhotral0@gmail.com> Wed, 10 May, 7:22 PM
To: <dchfg.gnctd@gov.in>

Respected Sir,
PFA Affidavit being filed on behalf of Resp/DDA.

Regards
Latika Malhotra
Counsel for DDA

Regards

Latika Malhotra,

Advocate

Chamber No. 317, S Block,

High Court of Delhi, Delhi -110003
M: +91 9811895162

This message contains legally privileged and confidential information and is for the use of the addressee only. If the reader of this message is not the
intended recipient, you are hereby cautioned that any dissemination, distribution or copying of this communication is prohibited. If you have received
this transmission in error, please immediately notify the undersigned by return email and delete this message from your system. The undersigned
does not guarantee the security of any information transmitted through email and is not liable for any interception, corruption or delays. Anyone

communicating with the undersigned by email accepts the risks of email communications and their consequences.

KAMLESH JONW AL.pdf
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